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HON'BLE SHRI SHANKER RAJU, MEMBER (J) 

Tikam Singh 	 -Appilcant 

-Versus- 

The Union of India and Others 	 -Respondents 

0 R P F P (BY CIR(-ULATION) 

The present RA is filed by the review applicant 

seeking review of my order dated ii .09.2003 passea in OA 

t04 / /00 1 

2 	Review appLicant has also filed MA-22/2004 

seekingocondone the delay in filing the PA. 	We have 

perused the grounds taken in the MA for condoning the 

delay. 	The grounds taken are not sufficient. to condone 

the delay. Hence, the MA-22/2004 is rejected, 

icwe\fr 	in the inrerer ('I J11cTicP I O1\P 

so perused my order dated 11,09,2003 as also the review 

applicat ion :nd do not find any error apparent on the face 

of the record or discovery of new material which was not 

available w lt.h the review applicant despite due diligence 

at the time of final hearing. If the review :mpiirant is 

not. satisfied with the order passed by the Tribunal remedy 

lies elsewhere, By w a y of this PA, the review applicant 

wi sh 	ge the  	permissible in    

terms of t.he provlslons of Section 2.2 (3) 	(f) of the 

Ad]... inistrative Tribunals Act., 195 read with Order XLVII, 

RuLe (1) of CPC and also in view of the ratio laid down by 



the Fion'hle Apex Court in K 	Alit Babu & Others v 	Union 

of India & Others 	IT 1997 (7) SC 2-i. 	The RA 	is 

1rcnrnvi 	rni:.sP C! 	i 1- 	rrri iflTrfl. 

I Shanker 	u 
Member 

'San. 




